
 

IN THE HIGH COURT OF MADHYA PRADESHIN THE HIGH COURT OF MADHYA PRADESH
AT JABALPURAT JABALPUR

WP No. 2758 of 2025WP No. 2758 of 2025
(VYOM GARG AND OTHERS (VYOM GARG AND OTHERS Vs THE STATE OF MADHYA PRADESH AND OTHERS )THE STATE OF MADHYA PRADESH AND OTHERS )

WP/32927/2024, WP/2793/2025WP/32927/2024, WP/2793/2025
Dated :Dated : 07-03-202507-03-2025

Shri Vyom Garg, Shri Pankaj Bhatt, Ms. Shiksha Patel, Shri

Pankaj Bhatt, Shri Sunil Jaiswal and Shri Deepanshu Mishra - petitioners in

their respective cases present in person.

Shri Akash Choudhury and Aakash Sharma with Siddharth Shukla and

Rohit Pandey - Advocates for petitioners in their respective cases.

Shri Amit Seth - Additional Advocate General with Shri

Sahil Sonkushale - Advocate for the Respondent No.1/State. 

Shri Shreyas Pandit and Shri Aditya Veer Singh - Advocates for

the respondents in their respective cases.

Shri Satyam Agrawal - Advocate for respondent No.3. 

Shri Lalmani Tripathi - Advocate for respondent No.5. 

The Petitioners have filed the present writ petition being aggrieved by

the verbal refusal thereby refusing to get them enrolled as an Advocate by

the respondent No.3/ M.P. State Bar Council and putting pressure to compel

respondent No.5/Central India Law Institute, Jabalpur to deposit the renewal

fees to respondent No.2/BCI.

As stated by the counsel for the petitioners that after seeing on the

portal that institute is recognized by the Bar Council of India, they have

applied and got admitted for Law Course because no such information of

College not being recognized by Bar Council of India was uploaded on the
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admission portal of Higher Education Department of State, nor by University

concerned. However, after completion of law degree, the State Bar Council

of M.P. is not enrolling the petitioner as an Advocate.

It is brought to the notice of this Court that in some cases the

recognition has been given by the Bar Council of India even after 20 years

with retrospective effect and in that situation, the said practice will play with

the careers of the students who got admitted based upon the incorrect

disclosure of recognition on the portal of Bar Council of India/State Bar

Council/ Government of Madhya Pradesh and University. If that is the

situation and the Institution and University has without any recognition

enrolled the students, thus in that matter they are cheating the students by

enrolling them, who are facing the problem in not getting the enrolment with

the State Bar Council.

Accordingly, the respondents are directed to investigate the matter and

take criminal action against such Institutions/ University who are giving

admission to the students. Henceforth, we hereby make it clear that if any

institution or university without any recognition of BCI is giving admission,

it will specifically be mentioned that those got the admission in Law Course

they will not be enrolled as an Advocate however that would be only for

academic purpose. We deprecate the practice of Bar Council of India by

giving recognition retrospectively even in some cases after 20 years also.

Accordingly, Bar Council of India is directed to make its house in order so

that the Institutions shall not play with the careers of students.

All concerned are directed to keep their portal updated in the month of
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March every calendar year so that no student can be misguided by the said

portal.

It is pertinent to mention here that the Higher Education Department,

M.P. vide its letter dated 28.02.2025 has stated as under;-

 म�य �देश शासन
उ�च िश�ा �वभाग
मं�ालय
�मांक 353/2234639/2024/38-3 भोपाल, �दनांक 28/02/2025
�ित,
�ी आर. के. बघेल,
�भार$ कुलसिचव,
रानी दगुा&वती �व'�व(ालय, जबलपुर।

�वषयः- �बना बार काउंिसल ऑफ इं�डया (बी.सी.आई.) से मा2यता �ा3 �कए हुए स67ल इं�डया लॉ
इं9ट$;यूट, रानीताल, जबलपुर म6 �व(ािथ&य> को �वेश देने पर कारण बताओ सूचना प�।

संदभ&ः माननीय उ�च 2यायालय, जबलुपर म6 �चिलत Aरट यािचका �मांक 2758/2025

उपरोB �वषय म6 लेख है �क �वषयां�कत महा�व(ालय को बार काउंिसल ऑफ इं�डया के प� �दनांक
06/03/2008 के Eारा ��वषFय �विध पाHय�म के िलए स� 2004-05 से स� 2008-09 तक कI
मा2यता �ा3 है। रानी दगुा&वती �व'�व(ालय के प� �दनांक 09/10/2002 Eारा उB महा�व(ालय को
��वषFय एवं पांच वषFय पाHय�म हेतु वष& 2002 से 9थायी संबJता �दान कI गई परंतु,
�व'�व(ालय कI अिधसूचना �दनांक 03/07/2019 के अनुसार काय&पAरषL Eारा 10 वष& से अिधक से
9थायी संबJताः �ा3 महा�व(ालय> कI 9थायी संबJता समा3 कI गई है। अतः उB अिधसूचना
अनुसार �वषयां�कत महा�व(ालय को �व'�व(ालय Eारा द$ गई संबJता स� 2019-20 से समा3
मानी जानी चा�हए। 
2/ वष& 2008-09 तक बी.सी. आई. कI मा2यता �ा3 होने के उपरांत भी �व'�व(ालय Eारा
महा�व(ालय कI संबJता िनरंतर रखी गई, Mजसके आधार पर महा�व(ालय म6 �व(ािथ&य> का �वेश
हुआ।
3/ वष& 2021-22 म6 �वेश हेतु महा�व(ालय Eारा ई-�वेश पोट&ल पर �ोफाईल पंजीकृत �कया गया एवं
�व'�व(ालय Eारा उB �ोफाईल का सOयापन �कया गया। उB सOयापन के आधार पर एल.एल.बी.
पाHय�म म6 80 तथा एल.एल.एम पाHय�म म6 30 �व(ाथF �वषयां�कत महा�व(ालय म6 �वेिशत
हुए तथा उPीण& �व(ािथ&य> को �व'�व(ालय Eारा उपािध भी �दान कI गई। ऑनलाईन पोट&ल के
अनुसार �व'�व(ालय के लॉग-इन पर सOयापनकता& का मोबाईल नंबर 9425448433 दज& है।
4/बी.सी.आई. से मा2यता �ा3 नह$ं होने कI M9थित म6 भी �व'�व(ालय Eारा उB महा�व(ालय को
संबJता �दान करना तथा ऑनलाईन �वेश पोट&ल पर सOयापन �कया जाना िनयमानुसार नह$ं है,
Mजसके पAरणाम9वQप महा�व(ालय से उPीण& �व(ाथRि का अिधवBा के Qप म6 काय& करने के िलए
9टेट बार काउंिसल म6 पंजीयन नह$ं हो पा रहा है, जब�क उ2ह6 �व'�व(ालय से उपािध �ा3 है।
5/ अतः �व'�व(ालय के �शासिनक कायR का उPरदायी होने के कारण आपका यह कृOय म�य�देश
िस�वल सेवा (आचरण) िनयम, 1965 के िनयम-3 का उSलघन है। उB �वषय पर अपना 9पTीकरण
15 �दवस म6 �वभाग को उपलUध कराएं। समय सीमा म6 �ितवेदन �ा3 नह$ं होने पर आपके �वVJ
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िनयमानुसार अनुशासनाOमक काय&वाह$ कI जाएगी।     
(वीरन िसह भलावी)
अवर सिचव 
म.�. शासन, उ�च िश�ा �वभाग 
भोपाल, �दनांक 28/02/2025
प.ृ�. 354/2234639/2024/38-3 
�ितिल�प:-
1. िनज सहायक, अपर मुWय सिचव, उ�च िश�ा �वभाग।
2.. कुलगुV, रानी दगुा&वती �व'�व(ालय, जबलपुर कI ओर सूचनाथ&।
अवर सिचव
म.�. शासन, उ�च िश�ा �वभाग

It is also pertinent to mention here that Rule 26 of Bar Council of India

provides as under:

 
26. Approval - The Bar Council of India on the recommendation
of the Legal Education Committee shall instruct the Secretary to
send a letter of approval of any one of the following type to the
Head of the Institution as well as to the Registrar of
the University:-
(a) Temporary approval: On the Initial inspection report or
Regular Inspection report the Legal Education Committee may
recommend a temporary approval for not more than a period of
three years to a newly proposed institution in the event the
institution has facilities enough to commence the teaching
program on such conditions as the Legal Education Committee
may prescribe.
(b) Regular approval: A regular approval may be recommended for
not more than a period of five years when an institution fulfills all
standard set norms and has the capability of maintaining such
standard continuously. Such regular approval shall entitle such
institution to seek accreditation from the Bar Council of India who
can do the same either of its own according to rules of
accreditation or may cause it done by the National Assessment and
Accreditation Council.
On perusal of said rules, the Temporary Approval is not more than a

period of three years to a newly proposed institution, however, for Regular

Approval the maximum period is five years. 

 Rule 27 of Bar Council of India provides as under;-

 
27. Revocation of approval -The Bar Council of India may revoke
the grant of a temporary or regular approval if the conditions on
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which the permission was granted are not substantially fulfilled. A
regular permission may be cancelled on an adverse report of
inspection.
Provided that in case of revocation of a temporary or regular
approval, the Centre of Legal Education authority and the
respective University shall be provided with an opportunity of
hearing and rectifying the shortcomings within such time as the
Legal Education Committee may prescribe. In the event of failure
to rectify the shortcomings in the opinion of the Legal Education
Committee within the stipulated time, the Legal Education
Committee shall recommend revocation of approval to the Bar
Council of India.
Provided further that in case of revocation or cancellation of
approval, as the case may be, proper provisions have to be made
for the students who are already enrolled for a law course during
the time when the approval was valid either by allowing the Centre
to complete the course with those who are already enrolled or
direct the University concerned, if such continuance is not in the
interest of professional legal education, to make alternative
arrangement for those students in near by Centres of Legal
Education under the University.
If revocation is within three years or within five years as the case may

be, however, that revocation will affect the institution but those admission

which has already been given it will not affect on the students those are

already admitted. Regarding the recognition and fee to be paid to the Bar

Council of India, if that is not paid, the Bar Council of India is at liberty to

take action against such institution for recovery of dues. If any cheating has

been made by such institution, the Bar Council of India is at liberty to file

complaint to take criminal action against such institutes. 

The Police Commissioner, Bhopal is directed to look into the matter

and investigate as to in what manner such type of practice is going on

without getting renewal and shall take further action as per law. The Officers

of Bar Council of India, shall assist the Police Commissioner, Bhopal.  

The Police Commissioner, Bhopal shall also remain present before this

Court to assist this Court on the next date of hearing.  
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(SURESH KUMAR KAIT)(SURESH KUMAR KAIT)
CHIEF JUSTICECHIEF JUSTICE

(VIVEK JAIN)(VIVEK JAIN)
JUDGEJUDGE

The Additional Chief Secretary, Higher Education Department shall

also remain present before this Court on the next date of hearing.

List on 25.03.2025.         

 

Praveen
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